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ORDER{Oral)

Per Ms. Bidisha Baneriee, JM:-

|
Despite: notice no one appears on behalf of the respondents:

2. The applicant is. aggrieved with thev-communication order dated 22'.07.201‘6

issued by the Assistant,‘Sluperintendent of Post Offices, Central Kolkata 2" & 1 Sub
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Division, Kolkata whereby and whereunder the appointment of the appvlicant wa._s
cancelled and he has been terminated from the service in-Postman cadre as per the
Provision of CCS (Temporary Service) Rules, 1965. | |
2. - Learned counsel for_,applicant during the course of hearing, invited our attentioh’
t‘o the order dated 12.09.2014 passed by this Tribunal in OA. 966/2011 wherein uhder
identical circumstancés a termination order of a GDSSV employee who was promoted

to the cadre of Postman,issued invdking CCS (TS) Rules, was declared as ultra vires
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.the terms of appoin’tment

. 3.’;" Learned counsel for applicant: subm|tted that the appl:cant has preferred anii'

' appeal before the SSPOS Central Division on 19.08.2016 agamst the said termination

<

order.

4. In our considered opinion, since an appeal has been preferred before the

appellate authority against the termination order and statutor‘y‘ remedy is provided underj“

the rules, the appellate au_thority‘ should be directed to dispose of the pending appeal in

a time bound manner.
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5. Accordingly=s we direct the 'respondent no. 4 to_,fo_rward the appeal to SSPOS,

within & penod of . one week from the date of recelpt of a copy of this order. Upon
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receipt of the Sard appeal the §SPOS or any other competent appellate authorlty shall
dlSpose of the appeal in accordance wrth law and to pass an appropnate reasoned and
speakmg order on, the same W|th|n a period of 3 months from the date of receupt of a
‘copy of this order.
6.t is‘:made clear that we have not gone into the merits of this matter and therefore
all pornts are kept open for consrderatlon by the respondents authorities.
7. Whrle drsposmg of the appeal the authorities shall also take into consideration of.
 the order _p;as'sed by this Tribunal as indicated supra, as boﬁked upon by the' applciant.
ﬁ8. The;termination order shall abide by the result of the'appeal. |
| OA'is a_ccordingly diSposed:of. No costs.
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